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No. I Widhayee and Sansadiya Karyd2001 
Dated Dehradun, November 28,2001 

In pursuanceof the provision of Clause (3) of Arlicle 348 of the Constitution of India, the Governor 
is pleased to order the publication of the following English translation of the Uttaranchal Tourism 
Development Board Sill, 2001 (Ullaranchal Adhiniyam Sankhya 12 of 2001). 

As passed by the Uttaranchal Legislative Assembly and assented to by the Governor on 
November 28,2001. 

UlTARANCHAL TOURISM DEVELOPMENT BOARD ACT, 2001 
[U~RANCHAL ACT NO. 12 OF 2001j 

(As passed by ]he Uffaranchal-legisla fvre) 
% PREAMBLE 

"An Act to promote Tourism activities In the State of Uitaranchal-in a 
regulated manner" 

It is hereby enacted in the Fifly-second year of the Republic of India as 
fdilows- :- . . 

CHAPTER-l 

, - s h o r t  titlejex- 1 ( I )  This Act may be called Uttaranchal Tourism Development Board Act, 
tenU commence- 
ment , 

2001. 
1 (2) This Act shall come into force on such date as the State Government may ., 

by notifimtion in the Gazette appoint.in that behalf. 
, (3) lt extends to henwhole of Uttaranchal. 

Definitions 2 In this Act, unless there is anything repugnant in the subjecl or oontext ohenvise 
- requires :- 
2 - (I) 'Board' means Ihe Uttaranchal Tourism Development Board established 

under Section 3 of this Act ; , 

2 (2) 'Budget' means a staterneni of theestimated receipls and expenditure of 
the Board in respect of each financial year as provided for in Section 13 of 
this Act ; 

2 (3) 'Chairman' means the Chairman of the Board ; 
2 (4) 'Vice Chairman' means the Vice Chairman of Ihe Board ; 

-' 2 (5) 'Chief Execulive officer' means the Chief Executive Officer ofthe Board 
and7Additional.Chief Execulive Officet means the Additional ChiefExekutive 
Omcer of the Board ; 1 

2 . (6) 'Financial Year' means a ieriod of 12 months beginning on first of April ; 
2 (7) 'Fund' means the Tourism Fund established under Seclion-14 of this Act ; 
2 (8) 'State' means the State of Uttaranchal ; 
2 (9) Tourism enterprises' means all or any of the following :- 

2.9 (a) Any business which proivides national or international carriage-for - 

. . 
passengers ; 

2.9 (b) h y  business which. eilher wholly or in'part, provides or arranges 
services for visitors in Uttaranchal by-way of imnsport, aqrnrnodalion, 
tours or guides, whether or not such services are provided within or 
outside Uttaranchal ; 

2:9 (c) Any business which eilherwhol~ orin a part, dishbuts for the purpose of 
lrade or retails tourism-related products such as handicrafls, souvenirs 
elc. made in Ihe State of 'Uttaranchal ; 



2.9 (d) Any other undertaking, including any convention cenfres, restaurants, 
' 

amusement parks, ropeways, &bitions, shows, fairs, publ i i  mpa'ws 
or heme parks elc., intended' wholly or in part for the benefit of or for the 
purpose of attracting visilors to Uttaranchal. 

3 (1) The Government of Unaranchal shall, by notification in official gazette, Eslabllshment, In- , 

establish a body in accordance with !he provisions of this Act. which shall ~~~~~0~~ 

be called the Uttaranchal TourismQevelgpment Board. Board 
3 ( 2 )  The office of the Board shall be located at a place to be notified by Ihe 

State Government in the official Gazetle. 
3 (3) The Board shall be a body corporate with perpelual succession and a 

common seal'with powers, subject to the provisions of this Act : 
3.3 (a). to acquire and dispose of property both movable and immovable ; 

I 3.3 (b) to sue.and be sued in its name ; 
3.3 - (c) lo perform-such other acls as bodies corporate may by law perform. 

3 (4) The Board shall consist of :- 
Omcial Members : 

- 3.4 (a) A Chairman who shall be the Minister of Tourism, Government of 
Utlaranchal, ex-officio; 

3.4 (b) A Vieice-chairman who shali be the Chief Secretary, Government of 
. . Uttaranchal, ex-omcio; 

3.4 (c) A Chief Exytjve 0 fticer who shall also be ex-ollicio Secrehry Tourism, 
Government of Uttaranchal; 

3.4 -(dl -An Additional Chief Executive Officerappoin'ted by the Government who 
shall be Member-Secretary -of the Board; 

3.4 (e) Secretary, Finance; %ktary, Forest; Secretary, P. W. D.; Secretary, 
Power; Secretary, Transport and Secretary, Planning shall be ex- 

oficio members of the Board; 
3.4 (fj Five- non-official members having expertise and experience in fields 

related 'to 1he tourism trade and Industry, to be appointed by the State . . 
Government. 

5 (1) A Non-official memb-er of the Board shall hold office for a period of one Term of office of . 

year at a time, renewable, by Ihe State Government. non-official mern- 

5 . (2) A Nonaficial member may at any time, in writing under his hand addressed F:i ~~~~~?~~~ 
to the Stale Governmeht resign his office and oh such resignation being ,,,,,, 
accepted, he sh'all be deemed to have vacated his ofice. 

I 

4 A person shall be disqualified for being appointed as a member of the Board if Disqualifimtion Inr 
he or she :- - " belng a Member 

4 (1 ) has been convicted of an offence which in the opinion of the State Government 
involves moral turpitude; 

4 (2) is an undischarged insolvent; . 

4 (3) is of unsound mind and has been so declared by a cqmpetent ,courl; 
4 (4)- has directly, or indirectly, by himself or by any parlner, employer .or 

> employee, any share w inlerest, wheher pecuniary or of any other natu're, 
in any contract or employment with, by or on behalf of the Board; or 

4 (5) is a Director, a Skretay, a' Manager, or. other officer of any company, 
business sstablishment or other society in Ihe State of UHarancKaI which 
has any share or interesl in any- conlract or employment with, by or on 
behalf of Ihe Board. 

hplanation-Aperson shall not be dkmed to have any share or interest in any 
' 

conlract or employment with, by or on behalf of the Board by reason only of his being 
a shareholder of a company, business establishment or olher society which has 

I such share orinterest. 
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~ernunebtlonl 6 (1) The non-official members of the Board shall be entilled to such allowance 
allowances elc. of and remunerations for their participation in the activities of the Board 
the non-officlal 
members as may be prescribed by the Board. 

Functions of Board 

Po,wers of 
Board 

FUNCTIONS AND POWERS OF THE BOARD 

7. (I) . The functions of the Board will be as under :- 
7.1 (1) Formulation of policies and strategies for development of tourism in 

Uttaranchal; 
7.1 (2) Preparation df plansfor developing and strengthening tourism related 

infrastmclure in ihe State ensuring inter-deparlmental coordination; 
7.1 (3) preparation of plans for various tourism segments and activities, 

identification and development of projects and ensuring their timely 
implementation; 

7.1 (4) Formulalion of dandards, norms and policy guidelines for various tourism 
related activities; 

7.1 (5) Formulation of a strategy for mobilizing private sector participation and 
investmen? in the tourism sector; and 

7 (2) (a) ~ngage  in, assist and or promote the'improvement of 'facilities for visitors to 
Uttaranchal arid the development of Uttaranchal as a global tourist 
destination; . ' . 

7.2 '@) Function as a regulatory and licensing Aulhorily in respect of various 
-lourism related enterprises and activities; 

7.2 (c) Undertake to promole publicity and marketing of tourism, within India 
and abroad, with a view to attracting lourists to Uttaranchal, and to lhis 
end also ofganize, and participate in, taurism-related projects both wilhin 
and outside Uttaranchal; . 

7 (3) The Board may appoinl separate Cornmiltees, consisting of subjecl- 
specialists to study the existing resourcs, prepare development schemes 
and set quality, safety-and other standards in different areas of tourism. 

7 - ( 4 )  The Board, may quis'rtion the seivie of peciaiist and crmsuIta~cy agencies for 
-planning, implementation and evaluation of tourism projects on such terms 
and conditions as it may deem appropriate. 

7 (5) To carry out any other tourism related activities which may be considered 
necessary for Re promotion and developmenl of tourism in UHaranchal. 

7 (6) Irnplemenfation of any other tourism related activity as directed by Slate. - -  

Government. 
8 (I) The Board shall function as a Regulatory and Licensing Authority, subject - 

- 
' b the provisions of lhis Act. 

8 (2) The Board may carry on such activities which may appear to the Board as 
advantageous, necessary or convenient in the discharge for its functions 

, - under this Act and in parh'wlar, the Board may exercise the following powers:- 
8.2 (a) establish regulations and standards for dflerent tourism-related-actities 

and enterpn'ses; 
8.2 (b) register, license, recognize, certify and provide accredition to tourism- 

related enterprises and institutions and to pf&cribe He conditions under 
whlch the same may be granted and the fees which may be levied for 
such registra\ions,'licenses, recognition, certibtion and accredition; 

8.2 (G) acquire, take on lease. hire, hold or enjoy movable and immovable 

. . property and to convey, assign, surrender,.charge, mortgage, demise, 
transfer or otherwise, dispose of or deal with, any movable or immov- 
able property belonging to the Board upon such terms as the Board 
considers fit; 

8.2 (d) enter into any contracts or agreements for carrying out the purposes of 
this Act; - , 
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8.2 (e) receive, in consideration of the services rendered by the Board, such 
fees or payinent as may be agreed upon; 

8.2 (f) exercise all po+rs and perform ail duties which under any other law, 
or may be vested in or delegated to Ihe Board by the Govemrnenl; 

8.2 (g) determine the symbol of the ~oard. 

9 (1) The Board shall carry out the purposes of- the Act through its Chief Executive Chlef Execulive 
Officer. Oficer 

'9  (2)   he chief ~xetxllke officer s h d  be appointed by Government of Uktaranchal. 
9 (3) The Chief Executive ORicer shall :- 

9.3 (a) be responsibje to the Board for Ihe proper administration and management 
of the functons and affairs and the Board in accordance with the policy 
laid do.wn by the BoardlGovernment and act as the Head of the ~epar t -  
ment and 

9.3 (b) exercise such financial powers as may be decided by the Board. 
9 (4) If the Chief 6xecutive Oficer is temporarily absent or temporarily inca- 

pacitated by reason of illness or for any other reason is temporarily unable to 
perform his duties, a,person may beappointed by fhe BoardlGovernment 
to, act in the place of the C,hief fxecutive. 0iTcerduring such period of 
absence from duty. 

10 ( I  )   he ~dditional chief ~xecutive @cei (Member secretary) shall be appointed ~ddlllona; .chler 
by Government ofUttaranchal. ExewUve OMcer 

10 (2) The AddiBonal Chief Executiv~ Oflicer shall also be Member Secretary of (Member-tary) 
the Board. 

' ?I (I) The Board may from time to time appoint and ernplqy such officers And Officers and Ern- 
employees as may be-necessary for-the purposes of this Act on terms and PbYees 
conditions which may-be prescribed by regulations made under this Act. 

11 (2) The officers and employees working in.~eparfrnent of ~our[sm who shall be 
merged in the Tourism Board will be governed by the Government S-ervant 
Service Rules and their post retirement benefits i.e. pension, leave 

- encashment, gratuity etc. shall be borne by the Government.. 
11 (3) The h a r d  m y  also takeservices of ofiicerslemploye.es of other Government 

depa.~mentslCorporationsJlnstilutes or other establishments on deputalion 
. . basis. . 

12 (1) The Boardlmay; from time to time impose, delegate to the Chairman, Vice Delegallonofpow- 
Chaiman, Chief Executive Officer or any Committee appointed by it, any e1-5 

of ihe functions, duties and powers vested in the Board by or under this Act 
and any power, function-or duty so delegated may be exercised or per- 

- formed by'he Chairman, Vice Chairman; Chief Becuthe or such Committee, 
as the case may-be, in the name and 'oq.behalf of the Board. 

12 (2) Notwithstanding the delegation of any pbwer,. fundion or duty under this 
Section. the Board shall not &as@ to have such power conferred upon it 
under this Act. ' , . 

13 (1) The Board shall' in respect of each financial year prepare a statement of Budget and 

h e  estimated receipts and expenditure of Vle. Board for that year, in Ule fom !zz1e5 Of 

of an annual financial statement; The bard-may also prepare supplementary 
financi-a1 . .  statements during the course of the financial year as may be 
necessary. 

13 .(2) The annuaI financial stalemenl and supplementary financial staternenl pre- 
pared by !he Board under this Section shall be-submitted to the State 
Government by such time as may be prescribed by the Slate Government. 
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13 (3) (a) The State Government shall sanction the annual budget or supplementary 
demand whollyor in amended f i rm as it may deem f i t .  

13.3 (b) T k  hard shall use the annual budget or suppl&tary demand wctioned 
by the State Government in the year for which it has been sanctioned. 

13 (4) The State Government shall from time to time provide to the Board for 
purposes of this Act such amounts as may be deemed necessary for each 
financial year by way of grants-in-aid, loans, etc. 

13-(5) The Board may, within the limits of the annual financial statement or the 
supplementary financial statement sanction re-approprialion from one head 
of expenditure to anolher, subject to such general or specific guidelines as 
may be issued by the State Government. 

E5ublishmentand -I4 (1)' '?he Board shall cause to be established a fund.called "Tourism f u n d  
Adminlslraiion of 
Tourism Fund which shall be controlled and administered by the Board in suchmanner as 

may be prescribed by Ihe Stale Government. 
34 (2) All monies received by or in behalf of the Board shall be credited lo the 

Tourism Fund. 
14 (3) The Board may for purposes of the Act raise loans, accept grants, contri- 

butioris, donations, subLentions and giijs, and levy such charges and fees 
' 

' ' for tourism related activilies as il consider necessary for the purpose of - 

he Ad. 
14 (4) The Fund shall be devoted to the following purposes.:- 
-. 14,4(-1) The payment of the P;xpenses connected with ~ i e  adminisiration of the 

Board; and 
14.4 (2) The payment of ailexpenses necessary for carrying &t the purpose of 

lhis Act. 

and 15 (1) The Board shall -use to be maintained such books of accaunls and olher 
Audit records in relation to its functions in such form and in such manner as may 

be prescribed by the State Government through notification in omcia! Gazette. 
-15- (2) The Board shall, as s w n  as may be afler the closing of its annual acwunts, 

- prepare an annual slalernent of accounts in such form and in such manner 
as may be prescribed by the Stale Government and these accounts will be 
subject to an annual audit. 

15 (3 )  The accounts of the Board shall be audited by the Accountant General, 
Uttaranchal or any oficer authorized by him on his behalf. 

15 (4) The Board shall in respect of every financial year cause to be prepared an 
Audit Report which shall be submitted by $e Board to he State Government. 

Annualreport 16- (I) The Board shall; as soon as practicable, after the close of each financial 
year, bul not later than 30th Septemberof each year prepare an Annual 
Report of its actlvitids and submit It to the Govemment alongwith the audit . . 
report for the said financial year. 

16 (2) The ~overnment, shall. as soon as practiabls, lay the reports before Ihe 
~egislative ~ssembly of ~~aranchal .  

-7- 

CHAPTER~II 

MISCELU.NEOUS PROVISIONS 

Sulls and legaf 17 (1) The Chairman or the Chief hecutiie~fficer may, on behalf of the Board 
pmedings and subject to its directions :- . 

17.1 (1 ) Institute, defend, or withdraw from any legal proceedings; and 
17.1 (2) Admit, compromise or withdraw any claim. 

17 (2) No suit shall be insiituted against the Chairman, the Vice chairman, the 
Chief Exew(ive Officer or any member, officer or employee of the Board 
in his personal capacity in respect of any act done or purported or 
intended to have been done under this Act. 
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18 (1 ) person who wilhoul the permission of h e  Board; uses +-symbol of the Use or symbolbl 
Board, or any representatinn so 'nearly resembling the s+tjol. of thk~oard, me Board 

as to cause mnfusion in relation to it, wilf be'liable to s~s~erislodcance~lat~on 
of license andlor shall be punishable with fine ~ i c h  may extend to Rs. F i  
thousand and in case of continuing offience with further fine which may exteid 
to Rs. One thousand fdr everyday during which such offence continues aRer 

, conviclion for Ihe first commission d the offence. 

19 (1) No court shall take coanizance of any offence punishable under this Act Pmdure  

except on h e  complaint of, or upon information.received from, the Board or 
any officer of the Board duly authorized in his behalf. r 

19 (2) No court infen'or lo that of a magistrate of the First Class shall by any offence 
. . 

punishable under this Act. 

20 ( 7 )  The State Government shall make rules for canying out the provisions of Rures and Regu- 
this Act. Jalions 

20 (2) The Board may make regulations with respecl !o the rules made by Ihe 
State Government and for carving out Ihe provisions of this Act. 

20 (3) Without prejudice lo the generality of sub-section (1)such regulation may 
pr,ovide for :- 

20.3(1) The convening of meetings of the Board, the procedure to be followed 
at the meetings and the periodicity of these meetings; 

20.3 (2) The appointment or establishment of committees frdrn members of the 
Board and the -opting of persons other than members of the Board 
to such Committees; and ' 

20.313) The manner in which documents, cheques and instruments of any 
descn'ption shall be-signed or executed on behalf of Ihe Board. 

21 (1) If the State ~ovemrnent is of opinion that !he Board has failed to carry out Dlssor"Uon of Ihe 
the functions under this Act, or that for any other reason it is not necessary 
io continue the Board, i t  may, by noticatlon in the Gkzetle, dissolve the 
Board from such date as may be specified in the notification. 

21 (2) Upon the publication of a notification under section ?I (I) dissolving the - ' 

Board; 
21.2 (I ) The chairman. the Vice Chairman and all members of the Board shaH, 

as from the date of dissolution, vacate their offices; 
2.1.2 (2) All the powers and functions which-may, by or under this Act, be exercised 

and performed by or on behalf of the Board shall, as from the date of 
disso!ution,.be exercised and performed, subject to Ihe control of the 
Slate Government by such person or institution as it may specify in that 

C 

behalf and all subsisting contracts, agreemenis an6 other instruments 
to which the Board is a pa* or which are in favour of the Board may 
be enforced or acted upon, and all pending suits, appeals and other 
legal proceedings by or against, the Board may be continued, 
prosecuted or enforced by or against the State Government or such 
person or institution, as the case may be; 

21.2 (3) The fund of and other properties vested In the Board shall vest in the 
State Government; and 

21 -2 (4) All liabilities, legally subsisting and enforceable against the Board, shall 
be enforceable against the State Governmen(. 

21 t3) Notwithsfanding anything contained in section 21(1) or section 21 (Z ) ,  the 
Slate GoGernment may, at any time, again establisha board under section 
3, thereupon:- 

21.3 (1 ) The powers and functions as well as the rights and liabilities in relalion 
to contracts, agreements and other instruments and suits, appea!s and 
other legal proceedings referred to in secion 21.2(2) shall revest in !he 
Board; 
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2j .3 (2) The fund and other properties referred to in section 21.2(3) remaining with 
thestate Government after meeting any liabilities referred lo in section 
21.2(4) thereof shall re-vest in the Board. 

By Order, 

(R. P. PANDEY) 
Sachiv. 
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